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IN THE CENTRAL MMINISTRATIVE TRIBUNAL : HYDERABAD BEN CH
AT HYDERABAD '

0.A. No. 858/94. Dt. of Decision : 29=-7=1994,

Mr. M. Vishnuvardhan Reddy .. Applicant.

Vs

1, The Brdinance Factory Board,

representgd by Secrstary,
Ordinance Factory Board,
10/A, Auckland Road,
Calcutta - 700 001.

2, Ehe General Manager,
rdinance Factory Project,
Yeddumailsram, Medak District,
Andhra Pradesh,PIN C8DE-502 205.

3. The District eEmployment Officer, .
Medak District, Sangareddy. .+ Respondents.

Counsel Por the Applicant ¢ Mr, Mgherchand Nori

Counsel for the Rgspondents : Mr, N.U.'Ramana, Addl.CGSC.
P R=1 & 2.

Mr. O. Panduranga Reddy,

Spl.counsel for A,P.for R-él."'

CORAM:

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JuDL.)

THE HON'BLE SHRI A.B, GORTHI : MEMBER (ADMN,)

ool
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0. A.NO, 850/94: ' Dt, 29,7, 94

X As per Hon'ble Shri A.V,Haridasan, Member (Judl,) X

The applicant's name hag been included

in the panel of selected candidates for appointment to

the post of Turney, FHEis grievance if/that the respondents

1 and 2 iﬁSpite of thé panel having been drawn ug,is not
operating the Sam%Awithlthe resalgfthe applicant is not
appointed, His Eﬁ%ﬁﬁﬁ? grievance ig/that in view bf

the incluSion of his name in this panel the Br%}e5§ondent
ié,not conSidefing him for sponsoring him for any other
employment, It ie under these circumstancds the applicant

has filed this application for a direction to the respon-

dents 1 and 2 to appeint the applicant as a Turner,

2, We have heard'the counsel of the petitionmer,
Sri N.V;Ramana,'Counéel'of Respondents 1 and 2 and

Sri D;Panduranga keddy, counsel for respondent No,3,
Sri_Kamana has stated that, though the applicant's

name is at serial number 19 in the panel, since sanction
has not been received from Headguatters for applicant and
as the same is not expected in the near future, the
second respondenfhﬁés written to the third respondent
requesting him to §E§£5Eé?theaAm£Wﬁ“10f the above mames
who are included in the panel in the employment exchange,
Sri N,V.Ramana alsg submits that the second respondent

is prepared to keep the panel alive till these who

are included in the panel are appointed, In the light

of this submiSSiOﬁ/WE are of the view that the applicitiin

can be disposed of at the admission stage itself with
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appropriate directions, as offered by the respondents

themse lyes,

3. ) ., In the result the application is admitted
and disposed of with a direction to the resPQndenté to
keep the_panel prepared\purSuant to the. proceedings

dt, 13.1.19?2 for sppointment to the post of Turner

alive until those who are included in the panel ang -

appointed,nta}apppaint the applicant &8 .
in his turn, and nqﬁrto initiste fresh recruitment
action for appointment to the poét of Turner until the
panel is exhausted and with a'direction to the 3rd
respondent to restore the seniorit& of the applicant

in the employment exchange for sponsorsjip, No order

as to costs,

‘ (A.B,GORTH (A,V.HAR IDASAN)

[ Member (Admn, ) , Member(qudl.{
- LETI I

Dated: 29th July, 1994  py, Registrar(d)

( Dictated in Open Court )

sd
Copy to:i- .
1. Sscratary, The COrdinance Factory Board, Crdinance Factory
Board, 10/A, Auckland road, Celcutta-00t.

2. The General Manasger, Ordinance Factory prujact._Yeddumailaggﬁa!

- Mgdak District, A.P.-205, , -
3. The District Employment Officer, Medak District, Sangareddy.
4, One copy to Sri. Meharchand Nori, advocate, CAT, Hyd.
5. One copy to Sri. Mh,V.Ramana, Addl, CGSC, CAT, Hyd(porR-1 &R-Zg
6, Ons copy to Sri. D.Panduranga_Reddy, Spl. counsel for AP,{R-3
! , 7. Une copy to Library, CAT, Hyd.
t 8, UOne spare copy,
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IN THE CENTRAL ADMINISTRATIVE ThIBUNAL
HYBERAB1D BENCH HYDERSBAD

THE HON'BLE MR,A V.HARIDASAN:MEMBER(J) v

AND

 THE HON'BLE MR.ALB.GORTHI : MEMBER(:)

Dated: 329/7 /9y o

) [
ORSERY JUDGMENT.
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Admitted and {Interim Directions
Issded.

-qllD ed.

Disposed of with direetions. —"

\

Dispissed.

Dismissed\as Withdrawun.






